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The Court Fees (Goa, Daman and Diu Amendment) Bill, 1966 

(Bill No. 1 of 1966) 

A Bid1 to (mend the Court Fees Act, 1870 in its 
ap'p'lircartion tol the Union TMtory  of Goia, Daman 
md Diu. 

Ek it macted by the Legislative Assembly of &a, 
Dman and Diu in the Seventeenth year d the Repu- 
blic of India as follows: - 

1. Short tie, extent and commencement: 

(1) T h i ~  Act may be called the Court Fees (ma,  
Daman a.nd Diu Ammdmat) Act, 1966. 

(2) It 'extends ta  the whale d the Union Territmy 
d Goa, D I a w  and Diu. 

(3) It &all come into fame m such date as the 
Government d &a, Daitnan and ITiu may, by noitifi- 
cation in the Offieid Gazette, appoint. 

2. FOE section 13 a€ the G~iurt Fees Act, 1870 
(hereinafter referred to  as the prinlcipal Act), the 
fallowing shall be substitutejd, namely: - 

<t13. Refund in cases d remand: (1) Where a 
plaint olr memoramdum d appeal which has bean 
rejected by the lower Court is m d d  to be received, 
or where a wit is remanded in aqped for a fnesh 
decision by the lower Court, the Coiurt making the 
order or remanding thfe appeal shall, where the whole 
decree is reversed and the suit is remanded, and may 
in othw cases d i t  the refund to  the appellant d 
the full iannorunt of fee paird on the memmandum of 
appeal, a d ,  if on second appelal the! case is remanded 
ta the! trid Cart,  also on the memorandum d appeal 
in the first appllate Cbmt. 

(2) meye an appeal is remanded in slecond appeal 
for a fresh dacisi~n by the lower appellate Colurt the 
Judilcid Commissioner's Court constituted under the 
Gaa, Dtaman and Diu (Judicid Commissioner's Court) 
hgulakiont 1963 when remanding the appeal may 
direct the ndund to the appellant of the full mount 
d fer? pdd on the! memoilfamdum of second appeal. 



(3) Notwithstanding anything contained in sub- 
-sections (I) and (2) if the order of remand does 
not cover the whole of the subject m a t k  d the suit 
the refund shall not extend to morel than so much 
of the fee as would bawe been originally payable on 
that part of the subject matter in respect of which 
the suit has been remanded : 

Provided that no refund shall be ordered if the 
remand was olcoasioned by the fault of the person 
who wodd otherwise be entitled t o  a; refund>>. 

3. Aftee section 15 d the principal Act the follow- 
ing sections shall be inserted namely: - 

<<IS. Refund in cases of delay in presentation of 
plaint, &e.: 

(1) Wher& 1% plaint or memorandum of appeal is 
redected on the: gsolund of delay in its presentation, 
m, where the fee paid on a plaint or memorandum d 
appied is deficient and the ddi~ciency is not made 
g d  within the time allowed by law oz- granted by 
the C h ,  crr the delay in payment d the deficit fee 
is not condoned and the plaint or memmmdum of 
apped is consequently rejected, the Court shall direct 
the refund to the plaintiff or the appellant, of the 
fee paid on the plaint o~ memorandum of appeal 
which has been rejected. 

(2) Where a mmol.mdum of apped is rejected 
on thee pound that it was not presented within the 
time djmve~d by the law of limitation, onehalf d 
the fee shall be refunded. 

16.A. Refund on settlement before belaring: 

Wherever by la~greement of parties: - 

(i) any suit ib dismissed as settled out d 
Court before> any ievidence +has belen re- 
corded ion the merits of the claim; or 

(ii) any suit its ccmprmked leading in ai com- 
promise decme before any evidence has 
been re~orded on the merits of the claim; 
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(iii) any  appeal is disposed of before the com- 
mencement d h&ng of such appeal: 

half the amount of all fees paid in respect of the 
claim or claims in the suit or appeal shall be1 o~rde~e~d 
by thle Court to be refunded to  the parties by whom 
the same have been respectively paid. 

Explanccticm (I): The expression "merits of the 
claim" mfm to  all1 matters wh3ch arise for deter- 
mination in the1 suit not being matters (relating to 
the frame of the suit, rni~joinder of parties and 
cause of action, the jurisdiction of the court to 
entmbin or try khe suit or the feel playable), hrt 
includes maittm ari~ing on pleas of resjudicata, 
limitakion and the like. 

Explanation (2): The expression "hearing of the 
acppeai" 'includes the  "vikta" of a case filed in the 
appellate court. 

16.B. Refund of see paid by mistake or inadver- 
tence: -Any fee paid by mistake or inadvertencle 
shall be ordered ta be refunded. 

16.C. Procedure for obtaining 17efund when a 
person becomes entitled t o  a refund of court f em, the 
court shall @ant a certificate authorising him to 
receive back from the Collector the amount specified 
therein, cakullated accordihg to  the provisions of 
this Act)). 
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